SHORT DURATION DISCUSSION
Large scale illegal mining in the country

SHRI SITARAM YECHURY (West Bengal): Sir, | rise with a very heavy heart to raise this
discussion on illegal mining in the country. | rise with a very heavy heart because this is the sixtieth

year of our becoming a Republic.

We have given ourselves this Constitution and enacted ourselves as a Republic saying that we,
the people, will protect the dignity of not only the country but every individual citizen of this country.
But, what we see in this illegal mining is large-scale plunder, large-scale loot and the rape of the
mineral resources of our country. This is not an issue confined to any one particular mineral wealth of
our country. Though the names of Bellary and iron ore illegal exports have been figuring in the news
in a big way for a long time, it is with great anguish that we have to note that this is happening with
every particular mineral resource that is there in our country. | will only like to point out that in some of
the unstarred questions, there is a wealth of material that has been presented to this House. On the
2nd of this month, the Union Minister, Shri Handique, had actually answered a question on whether
there were 42,000 cases of illegal mining detected in eleven States during the last year. | quote Mr.
Handique's reply, "The Indian Bureau of Mines has constituted Special Task Force teams and
conducted inspections in 106 mines in the endemic areas of five States of Karnataka, Andhra, Orissa,
Jharkhand and Gujarat." And, the instances of what they have done in these illegal mining cases
have all been listed by the Minister. Again, Sir, in an unstarred question on the 9th of this month, the
Minister has detailed the illegal mining of coal in the States of West Bengal, Jharkhand, Maharashtra,
Chhattisgarh, Orissa and Assam. Likewise, in a number of such answers to unstarred questions, the
Government of India and the Ministry have pointed out that whether it is from the North-East, or any

other part of our country, this sort of illegal mining is taking place. It is rampant in all the mineral
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resources of our country. So, | am not confining myself only to the hr profile things that are
happening in Bellary and with the iron ore, though that is very important. | will come to that. But,
what is happening in the name of illegal mining is not merely a small degree of illegality that is being
committed or a petty crime, it is a gigantic loot of resources of our country. Now, in the 60th year of
our Republic, are we to permit such a loot in our country? Therefore, Sir, this issue merits, in my
opinion, and that is what | would like to argue in the short time that | have in initiating this discussion,
that we require an out of the box solution to protect and safeguard our country's mineral resources.
For this, we shall have to learn from what the other developed countries are doing. You look at the
United States of America. It does not touch its oil reserves. Today, it imports all its requirement of oil,
keeping its oil reserves for a future date when such an emergency arises, when it requires to fall back
on its own reserves. Look at our neighbour, China. It imports many of these mineral resources from
across the world, but it keeps its resources intact so that when it needs to fall back on them, there is
a fall-back option. What are we doing, Sir? We are mercilessly looting our resources and selling
them abroad illegally with some people making super profits, profits of a phenomenal rate. This sort
of loot that is taking place in our country can be described as nothing else but 'crony capitalism'. The
Prime Minister, standing here in this House, has said, "India can ill afford crony capitalism." If the
Prime Minister is true to his own words, | think, the time has come for us to pay proper attention to
this loot that is taking place, and the time has come, as | will argue now, for us to nationalise all
mineral resources in our country and ban all export of mineral resources from our country. If anybody
wants to use our mineral resources, let them come here and set up their factories, let them add value
to our mineral resources on our land, let them provide employment for our people, let them generate
productive resources in our country so that we will gain rather than exporting these minerals to their
countries and increasing their productive capacity at our cost. So, this is what | want to establish that
we have to learn from other countries. Today, the time has come to nationalise all our mineral

resources and ban any sort of export of our mineral resources.

Here, Sir, various steps have been taken by the Government in terms of saying that much of

this loot that is taking place is because of law and order problems that are State subjects.
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And, if law and order is the State subject, it is the State Governments, which are primarily
responsible. This tossing of the ball between the Central and the State Governments cannot be
afforded any longer. The only way we have got to solve this problem is by nationalizing our mineral
resources. Let us take the issue of Bellary. In the case of Bellary and the illegal export of iron ore, all
of us know, how rampant it has been. Sir, it is very revealing that the incumbent Chief Minister in a
21-page reply to some of the questions raised in the State Assembly on the 10th of July this year, has
said that in the past seven years, more than 30 million tonnes of iron ore was illegally exported from
the State of Karnataka. More than 30 million tonnes of iron ore from one State alone! Even if you take
a conservative price of US $ 50 per tonne in the international market, it turns out to be US $1.5
billion, or, Rs. 7,500 crore of exports in these six to seven years from one State, Karnataka, and,
only from one area where the Obulapuram mines are located. This is the scale of loot. He has also
informed that it is not confined to any one particular political dispensation. He said that the earlier
Congress Government, which was there, had issued notifications for 33 mining permits. The Janata
Dal (Secular) Government that followed had issued notifications for 19 mining permits. There were
nine beneficiaries under the President's Rule, and, the rest of the notifications wereissued by the
current BJP-led Government. Whether it is Congress, Janata Dal (Seoular), BJP or the President's

Rule, you have such notifications. ...(Interruptions)...

SHRI SHANTARAM LAXMAN NAIK (Goa): lllegal export took place only in BJP-regime.

...(Interruptions)...
SHRI K.B. SHANAPPA (Karnataka): No, no. That is not true. ...(Interruptions)...
SHRI RUDRA NARAYAN PANY (Orissa): What is happening in Orissa? ... (Interruptions)...

SHRI SITARAM YECHURY : | am coming to Orissa, Pany Saheb. Don't worry.
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everybody. ...(Interruptions)...
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SHRI RUDRA NARAYAN PANY: Sir, he is so intellectual, he is so intelligent, he should not say

like this. ... (Interruptions)...
sft SuwuTafr : T8 F97 IO ? IF AT B R ] AT ... (SHALT). .
SHRI BAISHNAB PARIDA (COrissa): The State of Orissa has taken. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... Please sit down. | will not
allow. ... (Interruptions,)... Nothing will go on record. 3T §1 H §9 TRE W $SNE AT HIIY| ITHT
ST BT 2, I8 il ATTR! S BeT 5, 3T BRI ...(FGeH)... Why are you interrupting ?
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RUI A0 R g 391 B 2, Rith Joemdl 1 A 71 &1 geiferg 7wt & g Rrar & R @R 39 3 wAR
S R RARI €, I fieRel REAR™ &1 AEIeR07 B Bl Svd 8 3R 39 fRel RAR &
TFAUIE & HUR 99 A B S0xd 1 TR, H 3t Jeetl & IR 3 I 8T AT, Rifeh I§ Fa9 T8
glaring case %\»’, ST AR AT 31T %\*I And, what does the Chief Minister's statement says, Sir? It is
amazing. Look at this. 20,49,961 tonnes of iron ore was illegally exported in 2003-04; Similarly, the
figures are: 52,39,528 tonnes in 2004-05; 21,71,492 tonnes in 2005-06; 47,44,645 tonnes in 2006-07;
57,61,048 tonnes in 2007-08; 33,96,000 tonnes in 2008-09, and, 71,27,937 tonnes in 2009-10. It is
amazing. And, if you take the current rate, which is US $ 150 per tonne, this is what my friend

Pyarimohan Mohapatra suggests, this value goes up to around Rs. 22,500 crore.

Sir, this is the sort of loot that is taking place in our country, and various agencies of our
country were involved in trying to examine it. The hon. court, the judiciary had intervened. They had
appointed a Central Empowered Committee to go into this issue, particularly Obulapuram mining in
Andhra Pradesh, and in Karnataka. But it was mainly in Andhra at that point in time. And what

conclusion did the CEC come?

"The CEC after examining the matter is of the considered view that the demarcation of the
boundaries of the five of the above mining leases and the conclusion reached by the State of Andhra
Pradesh that M/s OMC is not involved in any illegal mining in the forest areas outside its mining lease
areas suffers from the following serious defects and inconsistencies -- please underline this -- and is

not at all in conformity with the approved mining leases:"

And they give you a list of various pages of recommendations. Finally, it recommends,
"Keeping in view the facts and the circumstances as brought in the report you (Chief Secretary of
Andhra Pradesh) are advised to take immediate steps to stop the mining operations, including

transportation of already mined material from the six mines dealt with in the CEC's Report."

Orders come for stoppage of that. But nothing happens. And this was ordered in November

2009. After that, you just heard me saying, 71-odd lakh tonnes has actually been exported illegally.
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This is the manner in which every agency seems to be collaborating with this loot. What is amazing is
the report of the Lokayukta of Karnataka. He says that he asked his officers to seize some of these
ilegally transporting trucks. And what does the report say, Sir? It says that the officers conducted
raids and seized 99 trucks with illegally mined ore and 40 sacks of forged documents. On the basis of
that, 8.5 lakh tonnes of ore were already purchased by 11 companies for export and even when the
High Court was considering the matter six lakh tonnes of ores were shipped outside. The court is
seized of the matter. The court is saying that you stop the export. The trucks are seized. The iron ore
is seized. The iron ore is kept at certain place and from that place nearly six lakh tonnes of iron ore
vanishes. It vanishes under the very nose of the very Government, the very High Court, and the very
authorities. Then you have an amazing statement by the Chief Minister which was reported by the
media, so | cannot authenticate it. But it was reported in the media that the Chief Minsiter has said
that it got washed away in the rains....(Interruptions)... | said | read it in the media.
...(Interruptions)... That is why | am not authenticating it. But the point is that the whole business is
being dealt with such lack of seriousness where every arm of our constitutional legality -- and that is
why | began with 'We the people' -- the Judiciary, the Executive and the Legislative Assemblies of
the concerned States are all involved in the matter, are all seized of the matter. But yet the iron ore
keep disappearing. Just look at the clout that exists as far as these people are concerned.

...(Interruptions)...
MR. DEPUTY CHAIRMAN : When your turn comes, you can say that. Please don't interrupt.

SHRI SITARAM YECHURY: Sir, | want, through you, the entire House to understand the
gravity of the situation. It is not a question of scoring points whether the rain washed it off or

somebody stole it or somebody took it away. The issue is that my country's resources, your
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country's resources are being looted like this. Are we to permit it? Don't try and pick holes in trying
to say whether this is right or that is wrong. The point is that the mineral resource of my country has
vanished. This is your wealth. This is my wealth. This is our wealth. How has it vanished? And why

has it vanished ?

My point, which [ think that all of us must take very seriously, is this. Can we afford this sort of

a loot and plunder of our country's resources ?

And that is why, | am raising this issue. Yes, the question of accountability, the question of
who is responsible for this, all that needs to be addressed and the guilty need to be brought to book.
Whatever this august House will recommend, | hope, the Government will respond seriously to that
and take it up and will not pass on the buck by merely saying that it is State Government's problem
or a party's problem. That is not the issue. Every single party which has been holding Government in

different States is responsible. We have seen how illegal mining of coal is happening in our country.

Please look at the collateral damage. Let me now come to the question of what is the damage
it is causing. To use an American phrase, collateral damage is happening to our country. What is the
result of this? It has been pointed out that an estimated amount of 1.6 lakh hectares of forest land
has been diverted for mining in our country. Our Minister of Environment, otherwise a very outspoken
person, is not here at the moment. ...(Interruptions)... | wish he ought to have been here.
...(/nterrupz‘/ons)... Sir, 1.6 lakh hectares of forest land has been diverted for mining. Of this, for
example, take iron ore mining alone. We are talking about Obulapuram. ...(Interruptions)... | am

coming to Vedanta. If you are talking of Obulapuram. ... (Interruptions)...
St BEARTIOT 91T : 3T ISIAT & AT ..(GETH). .
it AR AR : F G .(FFEE).

off STHUTRY : 3 B7 A1 B T, R Rl IR-IR I 91 SOT R © ...(FGHF).... 3T
Eid!

360



it A AR A7, § IR F AT SH=vr & Y S 31T gerr T8 72§, H Sud
EIESC At ST Sir, for iron ore mining alone, apart from the forest area of 1.6 lakh hectares that
has been diverted for mining, 77 million tonnes of water has been used up in one year of 2005-06. It
is only for iron ore mining. How much would this affect? This would have met the daily needs of
nearly three million of our people who do not have potable water near their households or
habitations. This is collateral damage that is happening. And, what has happened in one year of
20067 Sir, 1.84 billion tonnes of waste was dumped in our country. It was in just one year and this
waste is not disposed of. Whether this has toxic material or not is never investigated. This sort of
waste is dumped in our lands which affects our agricultural productivity and fertility of our soil. So,
look at the collateral damage in terms of forest depletion, in terms of water that has been used up
which is a scarce resource in many parts of the country, in terms of dumping on your arable and
fertile land whereby you cannot produce food. And, Sir, this is not all. Collateral damage goes
beyond the economy and physical resources. You have a collateral damage that is now occurring in
the entire polity of our country. The riches from illegal mining are actually influencing our political
system. To the extent, it becomes unbearable for any one of us -- | am sure, Sir, it is as applicable
to you as it is to me -- that it is impossible today to contest elections in the State from where you
come. With the amount of money that is being used, all the money that is collected through illegal
mining has gone in there. There are phenomenal amounts of money. It puts to shame the limits that
the Election Commission has put on the expenditure in election and all this is finding its place in
politics. It is distorting our political system. The collateral damage is not only to ecology or resources,
but, it is also to our polity. It is distorting our political system by the use of this sort of money which is
also distorting your democracy, in the sense, people are no longer voting on the basis of the
positions of the political parties or on the basis of the issues that political parties articulate, but on the

basis of which political party has how much resources at their command and on that basis, you have
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people voting and it is distorting our democracy. So, what has begun with illegal mining is actually

having a collateral damage on your entire system, not only on your economy.

Sir, now, | would come to other point and | want this House to seriously consider this point.
Sir, you take the physical map of our country and map out the areas where you have Maoist violence
today. In every single area that you map out Maoist violence today, you will find that it is a mineral-
rich area, particularly coal, in the States of West Bengal, Chhattisgarh, Bihar and Orissa where
thousands of hectares of land are being given away to these companies and corporates in order to

exploit these mineral resources.

And in most of these areas where our tribal people, our tribal brothers and sisters habitat,
when their interests are affected, whether it is only a particular issue of Orissa that you are talking
about, where large-scale tribal persons are displaced, where, in the name of mining, not only forest
depletion is taking place but even tribal habitations are being shifted despite the scheduled areas in
which they live and despite the protection, 'that you cannot displace them', that the Indian
Constitution gives. Despite all that, you have thousands of these families being relocated for mining
interest! The discontent that is generated in them works as a fertile basis for the growth of anarchic
and violent activities of the Maoists. So, you have a collateral damage in terms of political factors that

are completely antithetical to the parliamentary system.
MR. DEPUTY CHAIRMAN : How much more time will you take ?

SHRI SITARAM YECHURY: | am concluding, Sir. It is a serious matter. You know, normally, |

won't take too much time.
MR. DEPUTY CHAIRMAN: | know that.

SHRI SITARAM YECHURY: Sir, | am grateful to you because on many occasions, you are on
record to say that 'l do not normally waste time. | only take time when | passionately feel about

something very serious."
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So, what | am saying, Sir, is, whether it is the question of illegal mining or whether it is the
question of illegal bauxite mining -- and there is a new report that has now been prepared by a team
of experts that bauxite mining in Orissa is being handed over to certain corporates -- whether it is the
question of iron ore or whether it is the question of, in-between the North-East, very sensitive areas
where this illegal mining is going on, all these put together, the only one aspect which | think all of us
have to seriously apply our mind to is that it is no longer a loot of our precious resources alone, it is
no longer sleaze and corruption where some people are making huge, big bucks at the expense of
our country and our resources, but it is also an issue that is permeating ever single sphere of our
polity and our democracy. Our polity is not being spared; our democracy is not being spared; all this
is being distorted because of this illegal mining. So, stopping illegal mining is not merely a question of
protecting our resources and punishing the guilty, but stopping illegal mining is also the question of
protecting modern India, Sir. If, to stop illegal mining, in order to protect modern India in this sixtieth
year of our Republic, we say that we, the people, give ourselves this Republic, we, the people,
should be able to safeguard our Republic too, and if we have to safeguard our Republic, there is,
today, no other way, Mr. Deputy Chairman, Sir, than to nationalise all of our mineral resources.
Nationalise all of our mineral resources. Ban the export of all mineral resources. Any company, any
corporate in the world is most welcome; he can come here, use our resources, add the value and
produce finished products in our country, give jobs to our people and enrich our economy by
enlarging our productive capacity. So, you have the value addition done inside the country. Ban the
exports of our mineral resources and nationalise these resources. There is no other way through
which we can protect ourselves, our Republic and our resources. Therefore, | beseech, through you,
Sir, the Government to take this bold step. If they take this bold step, the people of our country will
pay to them. ...(Interruptions)... The people in the country will continue to recognise them like

their illustrious predecessor. It may have happened with the Left support then, in 1969, but when the
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illustrious predecessors nationalised the coal mines, when they nationalised the banks, see the
result; that is where we, in India, are today. So, take these measures; take these steps. It will go
down in history as not only protecting our resources but also as protecting our country, its
democracy and its polity. And with that gravity, | want the Government to take this issue into
consideration, and they will find full support from us if they proceed to nationalise these resources
and ban the export of our mineral resources from our country. | hope the Government will, at least,
consider it seriously. | mean, | would not only like the Government to accede to my point, but you,
please, also ask them to, at least, consider it seriously and to ensure that our country is not allowed

to be looted in the manner in which it is being looted today. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Thank you, Mr. Yechury. Now, Shri Aayur Manjunath. He is going

to speak in Kannada. ...(Interruptions)... Shri Aayur Manjunath to speak in Kannada.

SHRI AAYANUR MANJUNATHA (Karnataka): Thank you, Sir. | will speak in English and

Kannada, mixing both. ...(Interruptions)... & &=t # @il Feva &, oifd smua g # g
gl

Sir, as you are aware, the issue of over-exploitation of the mines and illegal mining have been
a major concern of the mineral-rich States of our country. Despite the efforts by various State
Governments, illegal mining could not be stopped. The name of Karnataka State was mentioned by
my senior colleague, Shri Sitaram Yechury. Karnataka State is the first State which has imposed a
ban on exports of ore and requested the Prime Minister of this country to stop.exports. We met him

personally, submitted a letter and requested him to stop exports of ore.

Sir, it is a fact that 1.64 lakh hectares of land is used for mining. More than 2.5 crore people
have been displaced. They belong to the Tribal community. As a result of this activity, most of the
Tribal people have been compelled to join hands with the Naxalites, anti-social elements and the
Maoists. It has created a big security problem to the country. To avoid the anti-social activities

through illegal mining, a ban should be imposed on exports.
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At the same time, | would like to bring to the kind notice of the Chair that there are more than
15,000 illegal mines throughout the country. It is not one or two. He has mentioned Obulapuram. But
it is not in Karnataka. It is in Andhra Pradesh where there is a Congress Government. He has
mentioned about illegal mining in Obulapuram. But it does not belong to Karnataka.
...(Interruptions)... As far as my knowledge goes, the main beneficiaries of illegal mines and mining
are our Congress leaders. They are the main beneficiaries throughout the country. As far as my
knowledge goes, a mine owner is also a Member of this august House. He comes from that line.
...(Interruptions)... | am not prepared to take his name. ...(Interruptions)... lllegal mining is

creating so many problems.

SHRI JESUDASU SEELAM: Sir, there is one point. There may be mine owners. But he should
talk about illegal mining. He should not talk about Congress leaders generally. He should say clearly

that it is illegal mining. That is the point. ...(Interruptions)...

SHRI AAYANUR MANJUNATHA: What | am mentioning is that illegal mine owners are here.

...(Interruptions)...
SHRI S.S. AHLUWALIA: Then, do you want to hear the names? ... (Interruptions)...
MR. DEPUTY CHAIRMAN : Ahluwaliaji, don't interrupt. Please sit down. ...(/nterrupz‘/ons)...

SHRI S.S. AHLUWALIA: Then, why is he provoking? He will give you the specific names. Are

you interested to hear that?
MR. DEPUTY CHAIRMAN: No, please.
SHRI AAYANUR MANJUNATHA': Mining has also resulted in the destruction of forests.
MR. DEPUTY CHAIRMAN: Please don't politicise this.

SHRI AAYANUR MANJUNATHA: Yes, Sir. It has also resulted in disappearance of

water sources, especially, depleting underground water table. Mining poses a great threat to human

365



habitats, especially, the Tribal community. The toxic by-products of mining, when they enter the

atmosphere, will create acute health problems to the people.

Mining is never eco-friendly. It leads to negative effects despite following the best
precautionary measures. Hence the Centre for Science and Environment, in its report, has
recommended a strict ban on mining to preserve ecological balance. Recently, the English
fortnightly, Frontline, has published a detailed report on nefarious activities of mining mafia across the
country. Therefore, | request the Government to put a ban on illegal mining and export of iron ore. *
Hon'ble Deputy Chairman, Sir, it is a matter of great concern that illegal mining is rampant in our
country. Unfortunately nobody is concerned about its adverse impact on the country's economy and
its social and political fall outs. The livelihood of our people particulalry tribals, backward community
are greatly affected. lllegal miners are encouraging anti social elements like naxalites, maoisists with
tainted money to create disturbance in the border areas. They are a big threat to the safety and

security of our country.

Sir, illegal mining operations are going on in 7 or 8 states in India. But | am proud to say that
Karnataka is the only state in the country, which has shown its concern to protect national resources
by imposing ban on export of iron ore from Karnataka. | congratulate the Hon. Chief Minister of
Karnataka for taking such a bold step. Hon. Chief Minister has even said that the mining licenses

would be issued to those persons who come forward to utilize our mines for value addition.

Deputy Chairman Sir, | would like to know from the Government of India through you as to how
many persons in the entire country are operating these minings and how many of them have not
taken permission from the Government. Details about the domicile and political affiliations of

those who resort to illegal mining should be made available to this august House. Hon. Member Shri
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Sitaram Yechuri in his speech said that there are 42,000 illegal mining cases booked in the country. |

request the Government to give the details as availabe in the FIRs.

Sir, it is very very unfortunate that illegal miners are looting the country's wealth by displacing
about 2.5 crore of backward and tribal people. These hapless people are not given any kind of
protection. They do not have land for cultivation or food to eat or houses to live in. In order to protect
such people Hon. Chief Minister of Karnataka has taken bold step. Henceforth Mining license would
be issued only for value addition. It would help us to utilize our national resources within the country
and create employment opportunity. It would generate more reveue to our exchequer. Our Hon.
Chief Minister Shri Yeddyuarappa has written a letter to Hon. Prime Minister of India making a
request to impose a ban on export of iron ore in the entire country and to nationalize all the mineral

mines of the country.

Sir, it is unfortunate that sincere efforts of the Government of Karnataka to curb illegal mining
are not being recognized. Instead, some people are criticizing us. But we all know that they had

joined hands with mining mafia when they were in power.

Hence, | urge upon the Union Government to take stringent action against those involved in
the illegal mining and to punish them. Finally, | would like to impress upon the Government to take

strong measures to protect our national resources and save the country from illegal mining.
Thank you.

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, while | share the total feelings and the facts
that Mr. Yechury has presented, believe me, | am in the same mood; | am not trying to score any
debating point, nor am | trying to indulge in some kind of blame game plan by saying that this

man has done wrong, or, that man has done wrong. All of us in this House, | am sure, are equally
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concerned about what is happening in the country. It is a plunder and loot, -- that is what Mr.
Yechury feels -- but there is the other side to the coin. Let us look into that. Any money, easily
gotten money, the concomitant of it is that it has a greater draconic role to play. Whatever has
happened in Karnataka or a few other States, -- there is a big hype about Karnataka -- | am not
trying to blame the BJP at all because the friends here sitting on the BJP benches are known for their
honesty and transparency. And, as they have themselves said, as the Chief Minister has also said,
illegal exports have to be banned. | am not trying to blame anybody. The most perplexing and
paradoxical part of this debate is this. Every one, right from the Prime Minister, the UPA Chairperson

"

and the Union Minister, who is present here, says so. He has said the same in the Lok Sabha, "I
agree that a widespread illegal mining is going on. It is so widespread that it shocks my conscience."
The Supreme Court says so in so many words. The CVC says so. The other Civil Courts say so. The
DFO says so. The Environment Minister, in his own 13 letters, written to the Karnataka Government
says so. And, all the Members say so. Yet, it goes on unabated. What is exactly happening? The
illegal mining, which we are talking about, is not only a loot and plunder, but it is also the easy money
that you have. It can be converted into gold and any kind of money. Sir, | don't have the facility and
privilege, like Mr. Yechury has at his desk. Otherwise, | have a lot of materials which pinpoint to the
kind of irregularities that are there. | am only trying to mention the reports, which have come from
Karnataka, that bring out the truth. Let us also appreciate; the Lok Ayukta, Karnataka, who had
come out with the Report that he has read. It also shows that they also have some kind of a feeling,
some kind of a sentiment and commitment to see to it that it must end. But, all the same, that is not
enough at all because there are methods and means for the so-called mafias, the mining mafias. The
mafias have invented their own methods. After all, what is an illegal mining? You take a permit; the
the IBM gives details. There is the Geology Department that looks into and finds out where exactly
the minerals and the resources are. It has its own study. It also fixes the quantity that you must dig
out of it. Yet, when you look at the facts that Mr. Yechury has mentioned, the figures that he has

given, -- | have to skip them; | have to discard those papers because that will take a lot of time --
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6.00 P.M.

| should tell you, what has happened is, if you are to look at the Karnataka issue, -~ | am only taking
it as an example of how those people operate -- if you try to find out how illegality can be probed
into; the question is, seven times more than what is permitted has gone as an export. Now what kind
of a thing has been exported? There are mines where you don't have prime deposits; in Andhra
Pradesh, that is what we call, a diversified thing, which our Minister and others know about it. These
are not fine deposit iron ore. You are a mine owner of that area. Yet all your exports are fine
materials. Where did they come from? It means that there is also a scope that you, in the name of
that permit, in the name of that holding, in the name of that lease, can bring things from outside;
whether they are legitimate or not, we would not understand it. It is for inquiry agencies to know; you

tried to export them.

So, while going into those details, | am tempted to, first, jump to the conclusion -- which Mr.
Yechury has mentioned and which the hon. Member from the BJP has also mentioned -- that there
has to be an end to this. And the end is -- | don't know whether it is nationalization or not -- but you
stop the export and use the material for value addition within the country. If some foreign country
likes to use your material, it can have its plant here as well. This will end, to a large extent, this kind

of illegality in the mining sector.

Sir, he mentioned the figure of 42,000 metric tonnes. | would not like to go into that because
there are three very shocking reports that have come. One is of the Supreme Court. The other is from
the Chief Minister of Karntaka. And the third one is from the CEC. Karnataka Chief Minister's report
would be very interesting for the simple fact that he had been so truthful even amidst all the crises
that he was facing. He talks about a total illegal transportation of about 71 lakh metric tonnes. And,
as you said, it does not belong only to the period for which the BJP Government is responsible, it

also touches the periods of other Governments.
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But the issue that we are discussing here today is not what a particular man has done or not.
Why have, perhaps, Obulapuram, or, one of the friends' brothers' names are coming in, is for the
simple reason that there is a political dimension added to this illegality. One is, here are a few
gentlemen who are politically in-charge of a mine-rich area. And | am quoting all these facts which
have come out in the reports of the Lok Ayukta, the Chief Minister and from what has been said on
the floor of the Assembly. So, there is nothing like wild allegation that is being made. Even if there are
a few allegations, please forgive me; | am sorry if they are not backed by facts. But this is what has
been reported. The point is, they become the in-charge of that area. And it might have happened
anywhere. It has happened to some extent in Andhra. | am in-charge of Jharkhand and it is
happening in Jharkhand. | do not know much about Chhattisgarh but it is happening in Chhattisgarh.
| know what is happening in Orissa in which Mr. Pany is interested. The second phase permission
has not yet been given and, yet, the factory comes out with it, whether it is Vedanta or some other.
You have referred to Goa. Though the land belonged to the State under the Portuguese Act, it is you
who got the concessions, once your Act came into the picture with amendments. The land belonged
to the Government but it has been sold and transferred to Vedanta. All these kind of things have
happened. They may not directly be concerned with illegal mining, but they are concerned with illegal

mining activity.

So, today, this is the kind of thing that the Chief Minister says. The Karnataka Chief Minister
accepts that this is one of the biggest shocks that he has had in his life, of the illegal mining in the
State. | mean, he was talking about the overall scenario and about the State as well. He admitted
that illegal mining was taking place in the State in a very high order. Then, he gives the figures. Then,
| am quoting the DFO report of the same place which says, "ground excavations do not tally with the

permits issued by the Department of Mining and Geology ", to which | referred. This report includes
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two States, Andhra Pradesh as well as Karnataka. | am not trying to run away from the situation in
Andhra Pradesh. Again, more iron ore has been brought from the Karnataka mines; although the
permits allowed were of a limited value, the exports were much higher than what exactly was
permitted. That they came from Karnataka, has been admitted by DFO of Andhra Pradesh. But this

is done by a company belonging to Karnataka.

The man in power can do anything; this is what has been done. The report also says that 57
officers were transferred from the district. Please introspect on what can happen if this kind of nexus
develops between the politicians and the mine owners, or if politicization of the entire business takes
place. There is one issue which we need to understand in this. Just imagine what kind of an impact
the easy money, ill-gotten money can play a role. We bring the name of Karnataka again not to
undermine or criticize it, but to caution the entire country. This money can interfere with our
democratic institutions very badly. All of us have read about our neighbouring State; | know perfectly
well the kind of political game these people wanted to play, planning to overthrow theGovernment
because of their money power, the same kind of designs they tried to play in Andhra Pradesh, the
same kind of game played in Jharkhand. We need to be cautious; we need to gear up ourselves to

face this kind of challenges. This impact is again because of illegal mining.

Sir, as far as these figures are concerned, all this has started only in 2003-04, as one friend
said, only because of rise in exports. Sure, when China increased the prices at a time when the price
was at 400 per ton, it went up to 4000, naturally everybody looked to the iron ore mines where it was
easily available, whether Obulapuram or other places. But, what happened is, in Obulapuram, even
the State borders were changed! It happened because the permits were available in one State and
the ore was available in another State. If what my friends have said is correct, it could be the reason
also -- if a particular State did not like to give them the place to mine but to give the permit, you

would change the entire boundary and take areas of the other State and say that this land belongs to
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Andhra Pradesh and try to mine there! This can be done. It can be Chhattisagarh and Jharkhand
border, Jharkhand and West Bengal border which are mine rich, resource rich. It is not only iron ore,
as Mr. Yechury said. It can be aluminium, bauxite, sea sand, | do not know much about chrome; it
could be for black granite too. In Andhra Pradesh, let me tell you, it all started with Chilkurt in Ongole
district for black granite. | am not trying to score points but to drive home a point. Once the High
Court referred to black granite being mined illegally, the Chief Minister had to resign and go. He was
a very sensitive Chief Minister; only because his nhame was mentioned and he did not like to stay
there ! My suggestion is not to say that Mr. Yeddyurappa should go. | am saying that everybody is
saying that such and such a thing is happening right by the Ministers themselves. And, those
Ministers, according to the reports available, are trying to feel that they are bosses to the Chief
Minister, which none of us, whether from this party or that, likes. But it is happening. Thanks to the
wise leadership of the respective parties, nothing could really go that wrong at the particular point of

time.

Sir, we are trying to discuss this illegal mining from two angles. One is the loot and plunder of
the national resources which needs to be stopped. Every one of us knows the facts and figures for
the last 6-7 months; we are being fed by the media about all kinds of atrocious and scandalous

things going on in this field.

Number two is, the worst role that this kind of an easily-gotten money is playing. This thing
needs to be looked into. It is one thing which happens whenever this illegal thing takes place. Just
now, | was trying to tell the hon. Minister, who after having looked into it, have said on the floor of the
Lok Sabha that these activities are in his knowledge. He admitted that he is aware of all these kinds
of activities. He said that he has announced a Commission of Inquiry to look into the entire thing in 18

months' time. | personally, though sitting in this side of the House, next to Treasury Benches, would
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like to remind the hon. Minister that this kind of an Inquiry Commission report will not help in the issue
of this dimension and in an issue of this intensity. Let me remind the hon. Minister that everyday
illegal mining, the export value of which is worth Rs. 20 crores, is being done by one company. This
is the export value of the mined product. In 18 months, nearly Rs.7000-Rs. 8000 crores would be
going to these illegal mining mafia. So, this has to be looked into. So, what should be done? What
needs to be done is, either we need to be bold enough to come to some kind of a policy decision to
stop these exports or we need to think that for a particular time wherever these areas have become
grey, wherever there are some kinds of allegations, wherever there are some complaints and
wherever there is a need of inquiry, we can temporarily ban mining. We can stop it with a backup
mechanisms. The hon. Minister was just now saying that the police would stop it. The police would
never stop it as long as the local powerful people are holding these mines. The police is under the
control of the State. | am not trying to immediately find fault and saying that these brothers are
corrupt. But, the question is, we need to look into this and learn from our own experiences as to
what machinery has to be introduced at these places. So, what we need to do is to have some kind
of a new mechanism, if you are trying to do it. First of all, 18 months' time for this Inquiry Commission
is not necessary because you have in your hand all the reports of inquiries and investigations. Even
Andhra Pradesh has announced the CBI inquiry, it is one of them. So, these kinds of things would

only delay the issue. And we need to look into the issue without further delay.

Sir, | would like to tell you about the other impact of this illegal activity. Now, these people are
getting into reserved forest areas. It is estimated that permits are being given for something like one
lakh acres of land which are otherwise reserved forests. The response of the Minister of Environment
and Forests of the Central Government is that 'they have not been given the permits and the rights.
They are illegal; there are encroachments. The State Forest Departments have to protect these
encroachments, and these reserved forest land cannot be used for mining purposes. All the maps
which are made and the topography sheets which have so far been identified need to be put aside.'

This is what the Central Ministry has told them, but without any result.
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Then, again, the same Minister writes that mining is continuing in the forest areas of Sindhu
and Bellary in spite of our reminders. Why is the Forest Department, bla, bla, is saying the same
thing. Again there is the same answer. Even the Supreme Court's curb on the Obulapuram mining
ore, mining around the Karnataka's Bellary district has not made any dent on the powerful Reddy
brothers' business. This is the letter of the Central Government. | am reading from the letter of the
Central Government. Why they used those names, | don't know. But, they have said that reports
have been received that 30 per cent iron ore is being illegally mined by other six miners. This is again

an investigative kind of a report.

So, this kind of investigation which you are trying to say that the Commission of Inquiry will
probe, | say much of it, 70 to 80 per cent of it is already in your hand. It is for you in your wisdom to
know whether you still need to buy some more time to get into this. Sir, the modus operandi of these
people - although | am not very much interested in finding fault with one person or the other - is that
this particular gentleman against whom the court has sent arrest warrants once. Again he challenged
that in the court and the court has rejected it finding fault with the State Governments for not bringing
him to book. Then again he does not appear. Seventeen times the court gives the order, non-
bailable warrants, but nothing happens to him. He is as much a fine Minister as ever. Why | am
saying this is that once you wield power in a State, more so with the kind of money that you have,
with this kind of money, these agencies, however strong they are in the enforcement, become weak
before your money. So, we have been talking of not regular mining thing. | would have, along with
Mr. Yechury, really found fault with the exploitative methods of the monopoly houses. But this is
more than that. The monopoly houses have something which we can find fault with and can go
legally against? Here is an activity which will defy every kind of moral, legal order. This is what exactly

is available in this kind of a scenario. Then, Sir, this kind of mining, which | am telling, | am jumping
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over many of the facts which Mr. Yechury has already given, so | will not elaborate. Now, Sir, this is
again, because | am talking about one lakh acre., it could be one lakh acre because another friend
said it is 1.57, but whatever acreage it is, the thing is the vegetation is being affected, the tribal lives
are being affected and 2.5 crores tribals have been displaced, according to an hon. Member in this
House. While sharing his concern, let me, for instance, say if all the 2.5 crores become Naxalite,
then the of Naxalite figure will be much more and you and we would have been more bothered than
as they are trying. They would not join. Let our concern go to them, let us share their agony, let us
share this way, let us share their condition, miserable condition. But the question today is that their
lives are being displaced with no rehabilitation because in these illegal activities, we do not get into
the rehabilitation schemes. Even if the Government has given it, it is not there in Karnataka, Andhra,
and Jharkhand which | know to be sure that not like that we have what is known Bayyaram in A.P.

Sir, Bayyaram is another instance where something like 1,47,000 acres of forest land is given.

MR. DEPUTY CHAIRMAN: Mr. Keshava Rao, there are other three speakers from your side. |

am just reminding you.

DR. K. KESHAVA RAO: Sir, | just want your time. How much time do you want to give me,

Sir? ...(Interruptions). ..
MR. DEPUTY CHAIRMAN:: Till the discussion is over. ...(Interruptions)...

DR. K. KESHAVA RAQO: Sir, this kind of forest land is now being encroached upon. Now the
easiest method devised by these mafias, is to take the name of a State agency like in Andhra
Pradesh, Andhra Pradesh Mining Development Corporation, in Karnataka, Karnataka Mining
Development Corporation, in Jharkhand, Jharkhand Mining Development Corporation, in Orissa,
Orissa Development Corporation. You first share those lands taken by them and you get in
subcontract with them and APMDC man or the MDC man will be sleeping all through and you do

whatever you like. It has been proved on records, in the letters of the Ministry, including the Mining
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Ministry, the Minister is here. So, this kind of backdoor operations that have become popular now
like in many other places in Jharkhand, Andhra and | do not know much about Karnataka in this

case, these two areas have become popular where everybody is utilizing the name of a State agency.

Sir, whatever it is, one thing is sure, | cannot sit in the Rajya Sabha and try to advice or
suggest on to the other States but, nonetheless, there are two views here. Government wants to be
very firm as it looks, Government wants to be honest as it looks, but, the same time there are
elements. These elements emanate from the very design which is draconian. So, these have to be
curbed. These people have no name. They don't belong to any party. They don't belong to any
sections of the society. They are nothing but criminals of the first order and hence if we have to face
the issue squarely, the only thing is, let us have a ban on exports of iron ore, manganese and
anything which are sensitive and let not any new permit be given in the eco-sensitive zones. Thirdly,
Sir, if at all you try to give permit, because development has to go on, then, what we need to do is,

give them value addition so as to help them.

MR. DEPUTY CHAIRMAN: Hon. Members, | have to go for breaking my fast. Hence, Dr. K.

Keshava Rao will occupy the Chair if the house permits.
[THE VICE-CHAIRMAN (DR. K. KESHAVA RAO) in the Chair]

sft T TAROT ([TR U< : STANIRT TG, 3T illegal mining ST B TH TS THRT I T8
21 39 illegal mining & 3R I TAvITS UeT 81 IET 21 31T AaRTetars & o= Y 981 21 &1 7, I8t
illegal mining BT Y& ¥l U TR o illegal mining ¥ BRIl YT HAT ¥& § iR gAY OR% T8 &
TR T S-S & forg Agardt 1 3l IRER &1 39 F9RaT Bl 7HRar & o1 anfeel § 99
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forg a1 erieTes a1 B
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speaker%l
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SIfh 3TTST 89 <% T8 & {3 @I 997 3R 159 991 H IS IR Yofl 811 81 718 21 o) 39
Tl ST &Y TSR 3 311 X2 1 S TS OF JaT B dTel AT 2, S IR, - siateat, feart
3R AIGRI & §1d B P dTel AT 8, I AT TR/ YUl T&1 9 7138 &1 ST 944 81 SR
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ST BT SIS §Y H w1 A8l §, FifD T8 AT DY Tifdd $= 87 7, g9ferg g6 ik 8 @t
TR © R 9 IR §H O - -] Had IO B SToxd ol oy I

SHRI PYARIMOHAN MOHAPATRA (Orissa): Mr. Vice-Chairman, Sir, having listened to my
colleagues | agree with whatever has been said by Mr. Yechury, Mr. Manjunatha, yourself and my

friend, Mr. Ganga Charan. These are dealing with symptoms of the issue, that is, what has
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happened? But let us go into the core issue, why it has happened; what really has happened. What
is illegal mining? lllegal mining has happened because of the laxities of the enforcement machineries
of both, the State Governments as well as the Central Government. | do not defend any Government.
You have the IBM. Ninety per cent plus of illegal mining is over-production, without mining approval
from the authority i.e., IBM. The IBM, the Directorate of Mines, the Department of Mines, everyone
gets dispatch figures, everyone gets production figures. In the beginning, a mine owner is allowed to
produce one lakh tonnes in a particular year, and, then, goes on and produce 8-10 lakh tonnes
because there is a boom in the market. China was taking fines, which were lying like hillocks. They
did not know how to dispose it of. Now, they are selling it off and making plenty of money. You
receive the production figures. You also receive the dispatch figures. The IBM, at least, gets the
production figures. The State Secretary receives the dispatch figures, which are going to ports for
exports and which are going to other places in the country. Why were these figures not co-related?
Over the years, over the decades, the cross-checking has fallen into disuse. Nobody was bothering.
This is the biggest part of the illegal mining. Today, questions are being raised by the very people,
who are doing the illegal mining, that they are sending one lakh tonnes and they are mining two lakh
tonnes; they are mining less than that; they had been giving all the figures in proper forms. What has

happened now ? Nobody had questioned us. But, now, you are arresting us!

That is the plea they are taking before the investigating authorities. This is one aspect of illegal
mining. The second aspect of illegal mining is this. Because there is a boom, prices are very high,
now, go into the reserve forests or go beyond the mining areas. Some mine owners have crossed
their boundaries. They have mined areas either in the buffer zone or areas belonging to the

corporations or belonging to other mine owners.

Thirdly, other than the mine owners, mafias developed. When they found all these things going

on, they also indulged in making easy money. As mentioned very clearly by you, Sir, easy money was
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the main thing. So, it went on. It has to be remembered that a lot of these mines are not
approachable. Everybody in that area, from Constable to Forest Guard, whosoever it was, made
money. | am aware that a lot of people have made money in the process. | do not want to point
fingers to anybody. Though some of my friends are tempted to point fingers at others. | do not point
fingers at others until prima facie evidence is available against them. My Chief Minister has ordered a

vigilance inquiry, police inquiry. ...(Interruptions)...
SHRI RUDRA NARAYAN PANY: At what level ?

SHRI PYARIMOHAN MOHAPATRA: At all levels. ...(Interruptions)... If you are involved, you
will not be spared. If you are involved, Mr. Pany, you will not be spared. If | am involved, | will not be

spared. ...(Interruptions)... Nobody will be spared. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Mr. Mohapatra, actually, your time is over,

but you can speak for one more minute.
SHRI PYARIMOHAN MOHAPATRA: Sir, please give me some time.
THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Please do. ... (Interruptions)...
SHRI SITARAM YECHURY : He comes from that area.
SHRI PYARIMOHAN MOHAPATRA: | come from a coal mining area.
THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Please stick to the time-limit.

SHRI PYARIMOHAN MOHAPATRA: So, what | am saying is, a lot of things are being put in
place by the State Governments, by the Central Government, but there is a lot of politicization which
is taking place. Everybody was making easy money. The Central Government also went for easy

money. It mopped up something like Rs. 250/ - per tonne as export duty, without seeing what was
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being exported and how was it being exported? Five Chief Ministers including the Chief Ministers of
Orissa, Karnataka, Rajasthan, Jharkhand, Chattisgarh and Madhya Pradesh have been knocking at

the doors of the Central Government saying, "Please get us .." ... (Interruptions). .
THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Please conclude.
SHRI PYARIMOHAN MOHAPATRA: Sir, | am the only Member from my Party.

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): That is why we gave you five minutes. But
you have taken eight minutes. All right. You take another one minute. ...(Interruptions)... Please. |

cannot allow Mahapatra ji. Your time is five minutes. You have taken eight minutes.
SHRI PYARIMOHAN MOHAPATRA: Mr. Yechury was allowed for 15 more minutes.

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Certainly not. | will call the records. That will
not do. You take double the time you were allotted. | said five minutes but you take double of that.

Now, carry on.

SHRI PYARIMOHAN MOHAPATRA: So, | have three more minutes. Okay, fine. So, all these
new systems have been put in place. But at the time when there was a boom, did the Central
Government think of obtaining technology, using fines in this country? Or, everybody was happy that
Oh, China needs so much because of Beijing Olympics, so, let the boom continue. Why was the
royalty of 30 per cent demanded by these six Chief Ministers denied? Thirty per cent of the easy
money made by the mine owners could have come over to the State Governments, to the poor

States.

Why was it not done? After the bird had flown, after the prices came down, you are putting it
as 10 per cent. What for? Now, you need to look at the issues on'their face value. Look at illegal

mining as a phenomenon; look at Dhanbad; look at all these things that are happening around us. |
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come from a coal-mining town, Talcher. | have seen, as a child in the preTndependence days,
people working in the private mines coming in the evening with some coal and selling it off. It is easy
money; multiply it a million times. This has happened. The enormity of the crime that was being
committed was not appreciated at any time, either by Delhi or by other States. ...(Time-bell

rings)...

| would request you that instead of being with the mine-owners, be with the people. Please
enforce mining plans when you talk of rehabilitation of tribals. Mining plans require that mining is
done in a scientific manner, so that as you mine, you continue rehabilitating the mine. If you
rehabilitate the mines, people would get back their lands. You won't have unrest. But mining plans
are violated. It is 60 years now; nobody has looked into this issue. To check mining plan violations
with the IBM is the Government's responsibility. Central and State Governments have failed. We have
arrested all the officers starting from the Director of Mines. Why haven't you arrested any one of your

officers? That is my question.
THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Mr. Ramalingam; you have three minutes.

SHRI K.V. RAMALINGAM (Tamil Nadu)* : Hon'ble Vice Chairman Sir, | thank you very much
for granting me this opportunity to express my views on behalf of my party AIADMK, in this
discussion on large scale illegal mining. India is a land of so many resources. Our founder Dr.

Puratchithalaivar M.G.R. has said in a song,
What is the resource that is lacking in this country
Why should we extend our hand to foreigners
A flag with a particular symbol should fly everywhere
And that is the symbol of food that denotes absence of scarcity".

If all the resources of our nation are properly utilized, all social problems such as scarcity,

hunger, famine and poverty will be alleviated from our nation.

tEnglish translation of the original speech made in Tamil.
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Coal is available in Jharkhand which accelerates the economic development of the state.
Though many parts of Andhra Pradesh have been affected by drought, the presence of mineral
resources in that state pave the way for economic development thereby providing employment to the
people of that region. The granite stones obtained from Karnataka help the economic development of
the state. Due to the Neyveli Lignite Corporation in Tamil Nadu, power generation has increased. A
recent survey says that coal is present at Ullundhurpet, an area nearby Neyveli. If such coal
resources are excavated, it would strengthen the economy of Tamil Nadu. When land is acquired for
mining, proper compensation ought to be paid to the landowner in addition to providing employment
to one member in that family. The Government should legislate a law accordingly. In Namakkal
district of Tamil Nadu, many layers of platinum are found. Platinum is a precious metal. If proper
efforts are taken to excavate this mineral, it would promote the economic development of the state

and also guarantee employment to the people of that region.

Similarly, if all the mineral resources are excavated and are brought to international market, it
would help the growth of economy. If the mineral resources are excavated only with the sole intention
of amassing wealth, it would lead to environmental pollution. It also affects the health of the common

people to a great extent.

Export industry occupies a prominent place in our country's economy. The granite stones
exported from our country have become famous throughout the world. But, there should be a limit
for the excavation of these granite stones. Mining should not be done to the extent of degrading the
environment, bypassing all laws. The environment should be the consideration during mining instead

of income.

Water resources are vital for the growth our agriculture. Presence of water resources varies
across the various states of India. Some states have perennial rivers. But some states have

to depend on their neighbouring states for obtaining water. Issues such as failure of monsoon, inter
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state disputes regarding sharing of water etc. affect the agricultural production. But without
considering these issues, sand mining is done illegally which leads to drying of river water. In Tamil
Nadu, sand mining is done at a large scale. As a result, water from rivers could not flow into the
canal which is above the riverbed. Therefore, agriculture is affected in Tamil Nadu. Due to the mining
of sand from river bed, sea water gets mixed with river water. The quality of ground water also
changes due to extensive sand plundering. Ground water turns unusable due to its increasing
salinity. Due to large scale sand plundering in various parts of Tamil Nadu, ground water table is

affected. People can not get safe drinking water.

In my district Erode, Coconut is grown in large number. Coconut trade is the livelihood of
farmers in my district. The farmers are already in distress for not getting proper support price for the
coconut produced. Due to sand plundering, ground water is also polluted. This in turn spoils the
quality of the coconuts produced. When such poor quality coconuts are brought to the market, the

farmers can not get proper procurement price.

As sand plundering is done above the level fixed by law, severe damages occur. The sand
filters the polluting substances of the rain water that reaches ground water table. But due to sand
mining, the polluting substances of water that reaches the ground water table were not filtered. The
ground water table also gets polluted with the result that water becomes impotable. Such situation is
experienced in Dharmapuri, Krishnagiri, Vellore and Kanchipuram districts of Tamil Nadu where the
river water is not potable. People are affected by many diseases due to the contamination of water in

these areas. Palar River bed is also polluted.

Smuggling of mineral resources has increased throughout the country. Everyday smuggling of
mineral resources is done through railways. Proper steps need to be taken to prevent such
smuggling. Recently a media report has informed that due to the over mining of red sandstone near a
bird sanctuary in Rajasthan, the bird sanctuary's compound wall has developed cracks and it is likely

to collapse any time. The smugglers did not spare even bird sanctuaries.
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Agriculture in Tamil Nadu is facing a severe water crisis as the Cauvery water dispute is not
resolved between Tamil Nadu and Karnataka. More than 70 per cent of agricultural land in Tamil
Nadu remains uncultivated. Thousands of truck loads of sand is mined in Tamil Nadu. They pay for
two units of sand at quarries but take away more than five units of sand. According to law, more than
two units of sand should not be carried in a truck. But the law is not followed. This illegal mining of
sand not only causes revenue loss to the Government but also damages the roads, making them
unfit for smooth travel. Therefore, road accidents also increase. In Cauvery river bed, particularly in
Karur and neighbouring districts, sand is plundered at a large scale. As a result, the farmers are
suffering due to shortage of water and price rise. Agricultural production is affected. Enviornment is

polluted.

When our party's general secretary Hon'ble Puratchithalaivi Amma was the chief minister of
Tamil Nadu, she regulated sand mining and prevented plundering. She also increased the revenue of
the Government by allowing sand mining rights only to the Government. In addition to this, rainwater
harvesting was made mandatory by her. This was done with a good intention to provide safe drinking
water. She also filed a case in the Supreme Court to get sufficient water from Cauvery for protecting

farmers of Cauvery delta.

Now some journalists have exposed the plundering of granite in Tamil Nadu with the
connivance of the rulers in Tamil Nadu State Government. Attacks and filing of fake cases against
such journalists have become a continuing story in Tamil Nadu. The rights of sand mining in Tamil
Nadu are given to some benamis of the ruling party men in Tamil Nadu. They plunder in crores of
rupees with the connivance of the State Government. The sand which is plundered illegally in Tamil
Nadu is exported to Maldives. The Union Government should look into this issue and take strict
measures against those plunderers in order to protect the mineral resources, sand resources, water
resources and all other natural resources of the nation. With these words, | conclude my speech.

Thank you.

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Mr. Raja, you have only three minutes.
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SHRI D. RAJA (Tamil Nadu): Sir, the House has taken up this serious issue for discussion.
Like natural gas, minerals and ores are national assets. They are the wealth of the nation. They are

the common wealth of our nation, not the common wealth of the Games.

Sir, the illegal mining is one way of plundering the national wealth, looting the national wealth,
as said by my previous speakers. To understand the dimension of the problem, | would like to simply

quote the statement made by the Minister a couple of days ago in this very House.

The second para of the statement says, "Due to a combination of reasons in recent years, the
incidence of illegal mining has grown considerably. This problem is acquiring organised dimensions
and may lead to a nexus with criminal and anti-national elements in some of the States including

those affected by Left Wing Extremism."

This is an official statement made by the Minister in this very House. If that is so, it is a crime
and there is a nexus with criminals and anti-national elements. How is this crime being allowed to
continue like this? | squarely say that it is the failure of the Central Government as well as the
respective State Governments. The Indian Bureau of Mines identified some 17 States where such
illegal mining is going on. The worst affected States are Karnataka, Andhra Pradesh, Orissa,
Jharkhand and several other States including West Bengal for coal mining also. Around 15 to 20
million tonnes of coal is illegally mined annually by the coal mafia, which has stronghold in coal-

bearing regions, especially, in Jharkhand and West Bengal.

| am not getting into the details but this crime continues, the loot of the nation continues. What
are the reasons? Are we not having enough laws to curb this crime, to put an end to this crime? We
have enough laws. The Mines and Minerals (Development and Regulation) Act, 1957, you have in
your hands. The Minerals Concession Rules, 1960, you have in your hands. Forest Conservation

Act, 1980, you have in your hands. Apart from these, you have the Water (Prevention and Control of
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Pollution) Act, 1974; the Air (Prevention and Control of Pollution) Act, 1974; the Environmental
Protection Act, 1986; the Forest Rights Act, etc. All these laws are available. With all these-laws,
how can we fail to fight this menace, fight this crime? | think, it is basically, primarily the failure of the

Central Government as well as the State Governments.

Now, Sir, | come to one or two small points before | conclude. Now, Obulapuram, Bellary is
being referred to mention how this illegal mining of iron ore is done. It is not the question of export
only. There are some crucial questions. Why does the customs duty continue to be five per cent,
which is so low, on iron ore? Why does the royalty continue to be so low? Several Members spoke
on this issue. These are certain practical steps which the Central Government, with powers in its
hand, can take, or, which the State Governments can take. But why do they fail ? | have a doubt that
there is a nexus between the politicians, criminals, and, | don't know who these anti-national
elements are. The Minister has identified it here. It is a nexus between criminals and anti-nationals,
and, also a nexus with politicians also. When | say, politicians, | do not name any political party.
Definitely, we are not there. The problem is that the political will on the part of the Union Government.

...(Interruptions)...
SHRI RUDRA NARAYAN PANY: Mr. Raja, you are an associate in Orissa.
SHRI D. RAJA: Who? ... (Interruptions)... Even when we associate. ...(Interruptions)...

st SEARIOT qIfdT ; 3MIH ESIER 39Y AT| ...(EY)... In the elections, you were the

associate. ... (Interruptions)...

SUAUTEIE (1. P. B @) : Y17 Sff, A AGE HINTYI ...(GHH)... U1 S, SRT AE S
PIRTY <89 HF Bl ...(FAUF)... o7 S, T No, no. Raja, let us go with this.
...(Interruptions).... AT ST, SIRT AGS HINTYI Right, right.

SHRI D. RAJA: Mr. Pany, even if we associate, we never fail to fight against the wrong things.
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You shared Government with them. ... (Interruptions)...

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Mr. D. Raja, you have already taken double

the time.

SHRI D. RAJA: Sir, due to paucity of time, | will not go into the figures as to how much iron ore
has been illegally mined and exported and all these things. It is a serious crime. It is a betrayal of
country's interest. How can the Central Government and the State Governments remain mute
spectators, or collaborators, to this huge crime? That is my question. | do not think the Central
Government is not aware of the crime and those criminals or the respective State Governments do
not know who the criminals are. Then why did both the Governments keep quiet? Why are they not
taking any serious action against these people? In fact, it is a serious thing. There are some Ministers
of the Government. Once | raised this issue on the very same floor. What happens to the code of
conduct for Ministers? If they are doing mining illegally, how can they continue to be Ministers in a
particular State Government? | raised this question and there was no answer from the Government.
llegal mining, ill-gotten money, and super profit earned through illegitimate means affect the very
polity of the nation. It affects the democracy of our country. This has to be fought. | ask the
Government this question. What action is the Government going to take? You have said that you are
going to constitute an Enquiry Commission. That Enquiry Commission will be given 18 months' time.
What kind of enquiry do you want to do? The facts are before you. It is known to everybody. And the
Government should not behave as if it is naive, not knowing all these things. What is the Enquiry
Commission going to do? Why are you giving it 18 months' time? It should have a short time-frame,
say, three months, or six months. Catch hold of the criminals, take firm action, and save the nation.
We are asking the Government that since you are in power, so you have to save the nation. You

nationalise it. It is national wealth. You nationalise it and save the nation.

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): You and Mr. Yechury have said it.
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7.00 P.M.

SHRI D. RAJA: If you don't save the nation, people will not save you. With these few words, |

conclude. Thank you, Sir.

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, the illegal mining of coal, iron ore,
granite, and sand is being done in broad daylight. But we are discussing 'illegal mining" during night

time.

Sir, in 2006, | opened this Pandora's box of irregular sanctioning of iron ore mines to OMC

company and encroachment on forest land and on land belonging to other people.

But now the scope of the discussion is entirely different. With due apology to the Chair, as an

example, | want to show the photograph of a Sunkulamma temple.
THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): You should not show it.

SHRI M.V. MYSURA REDDY: | know that. SB Logistics exported ten million tonnes, and ILC
Company Limited exported ten million tonnes. | know that Dalmia surrendered 1,200 acres of land
because now the mineral has vanished from that area. | know about the companies. But because of
decency, decorum, and procedure of this House, | don't want to mention the names. This wealth
has gone to China and they earned, as you told when you spoke from that side, twenty crore rupees

per day.

Of course, | know that Karnataka Chief Minister is in a piquant situation. He's willing to wound,

but afraid to strike. Anyhow, he banned the export of minerals out of Karnataka.
Sir, the Deccan Herald exposed on 6th that lorries were queued up at Hagari check post.

Thousands of lorries were carrying iron ore to Andhra Pradesh border for export from the

Andhra sea ports. Sir, since you are occupying the Chair, | do not want to mention, but in Karnataka,
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the Karnataka Congress people had made a Maha Padayatra demanding, | think so, the ban of
export of iron ore. But it seems as if the lorries are coming to Andhra and are going to the sea ports.
Why the Andhra Government did not ban the export of iron ore from our sea ports, | do not
understand, Sir. Probably, they may be interested in reconciling the Odarpu Yatra while the
Karnataka Congress people are doing the Maha Padayatra! ...(Interruptions)... Sir, in Zero Hour,
on 25th November, 2009,1 raised this subject of illegal mining and irregular sanctions; how they were
looting the country's wealth, but the Government did not take cognizance of that. But Mr. Deve
Gowda, our ex-Prime Minister, also raised this matter in Zero Hour, but | am happy that the Minister
gave a reply to him. In that reply, the illegal mining activities in Rajasthan, Orissa, AP and Karnataka
he had accepted. One thing more, Sir. Meanwhile, in the Ministry of Finance, the Department of

Revenue also recognised this thing, and | quote from the Memorandum:

"It was decided that Customs Commissionerates shall share the details of minerals exported
through the Ports within their respective jurisdiction with the concerned State Governments on a

periodical basis."

But | do not know whether they are reconciled with the State Governments or not. They might
have been reconciled. But what is the extent of illegal mining of iron ore that has been exported to
the other countries ? That also might have been known, Sir. Now, the Minister has made a statement
that he is going to form a Commission on illegal mining, Sir. Will the Minister explain the terms of
reference? What more substantial evidence does this Government require to curb this illegal mining?
The Commission is an eyewash and also part of delay tactics, Sir. There is not need of setting up a
Commission. They can straightway ban the export of iron ore and coal also. It is unfortunate, Sir,
that he was expressing that the technology, in India, is not available. Sir, | am sorry to cement; the
pithead peptization technology is available in India even with low grade iron also. This is almost
misleading the House as you were also expressing while sitting on this side. Regarding Bayyaram

...(Time bell rings)... | am concluding, Sir. The Minister, in the other House, gave a statement:
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"We gave the reservation to the Government of Andhra Pradesh for A.P. Mineral Development
Corporation. Reservation means merely blocking the area for a certain length of time for

conservation."
Sir, the Andhra Government issued a G.0.Ms.No.64, on 30-06-2010. | quote:

"In the reference 4th read above, Government of India have conveyed the prior approval for
reserving Iron Ore bearing areas of 56690.00 hectares in Bayyaram, Garla and Nelakondapally
Mandals of Khammam district for exclusive exploration for 10 years in favour of M/s Andhra Pradesh
Mineral Development Corporation Limited under Section 17A(2) of the Mines and Minerals

(Development and Regulation) Act."
These people entered into an MoU with Rachana Steel.
...(Time Bell rings)... | am concluding, Sir. In half-a-minute, | am concluding.
THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): You can take one minute and conclude.

SHRI M.V. MYSURA REDDY: Thank you, Sir. The illegal iron ore mafia, economically, is so
strong that they are corrupting the political system; they are corrupting the bureaucracy. They have

extended their tentacles to the judiciary also.

| 'am sorry to comment like this. They are looting the national wealth. That is why | have to
comment like this. The Government gets revenue to the tune of Rs.2 crores to Rs.10 crores per
million tonnes of iron ore which is exported. If value added goods are exported, the Government
would get Rs.250 crores by way of excise duty, VAT, etc. That is why, in the interest of the nation
and in the interest of the future of the nation, | suggest auctioning of iron ore blocks through a
bidding process for captive consumption, banning export of raw iron ore and allowing export of
value-added goods. As regards the irregularities, | also demand an inquiry into the irregularities. But
there is no need for a commission. The Government may constitute a JPC for a statutory probe into

illegal mining. Thank you.
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it %41, 20T : gIaTE SUHTEE Heled| U8 W illegal mining P HUR F41 Y 8 ol Fab
fommT & gz o <@ T 5 g # 't Wt deposits €, AR HEIST B, IMRA B, TMee 7,
ATSAC BT, NI &1, ST T WY &= Al 71 37 U H U W1 &, SASP IR H, 3T 9 T8I 78
2 5 &7 A B lllegally Frrem T 31§ VT TE GHSIT §1 S19-919 3] SR TS 49 99 B
legally fr@TAT T Bl T8 R HARM I S ¥ 39S Iooi@ AT B wH O wAH W I fF

.(SFGLT)...

sft Trofla 913 (FERTY) : 39S {391 Hillegal mining TET 81 T 27 ...(caET). .

ff BRI 91T : 379 $7p! g1 A7 YA ..(FELH)...

it .41, 27070 : U e, o9 AR XY 1 G| . (REET).... A9 IS ATEH] S ...(agH). .
ol SEARM Wi ;Yo SN, ¥ A Bl WifET we 7 € ' = A 9d B E

.(SFGET)...

sft wrofta g% : 98 R F 91 ) £, SHaT O 89 Wi R B, IR B B (FE). .
Ifpe Rl 1 3T W o1y Y Y IR TS T8 9 |ahd] § ... (SaaeT). .

sft &Y. eroroar ; T FAT I I E, W) FES A TSI 37 BT 21 M9 W 977 gAY A |2
...(HALT).... 31T I 781 HEl I, A TS T 7% B ...(Haem).... 3777 919 7 SEasiam 3 3T
(FAYF)... TR, H 39 989 3 SATET T1 TS1 A& §1 ISIT H illegal mining §S & 3R TE ST
R, ST8f-ST8f deposits T, T8 W illegal mining §% g1 HAICH Bl FeT TTHR B IS Jg1 TR Jodd™l DI
1 PR BT 81 PIICH IRFEC Bl JoP JIF Fel Ueel g3 981 IR 9P IR § JRSR 989 gs| Mr.
Vice-Chairman, Sir, you and everybody here in this august House have seen the scene. T8 & 1t
AR 7 ®B1 {6 "9TS A1Ed, AT AT ST B AR% F AR 996 Y 51 §90] AR
QAR FADR WST 1 379 A1 < 55 AT HATCD 3 191 {671 EH ST ATl 81 T | {qD!
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MR U1t Bl fh aRE & B89 # TR WX f98d o)1 9 2U1 Mind your business and tolerate

us. Whatever problems that you have, you bring before me. | am here to answer your questions.
Whatever document you want, | am here to provide you". Regarding illegal mining activities in
Bellary, the Bellary brothers were made the target. Why? Do you mean to say that they are the only
people who are exploiting the deposits? WU g8d EFRJ’EIW HEEENEE ﬂ?ﬁ, q9-urferfede
EEICEIR mﬁwwﬁmmﬁlWﬁWprospeotivea?aﬁﬁﬁﬁ?ﬁWé, 3
AT 7 G_T B ITATHE AN ] TARATST & 1 S T B

They are very near to the people and approaching them. They have made hundreds of plans
for the development of SCs, old people, ladies, Anganwadis. He has almost attending to all of them.
He wants to do the best possible for the people of the State. Forgetting all these things, the mud da
of Bellary has come all of a sudden. # g TS 9wl e W ks Zﬁ’s‘ ST 8T 81 H 1957 7 84t
FART | TedT ATl That was the first elected Communist Government in Kerala. But the Centre was
not happy to see that Government. They wanted to destabilize that Government. A Communist
Government was elected by the people of Kerala, not by any revolution. Ballot revolution took place.
That Government was approaching the people with progressive ideas. But the people sitting in Delhi
could not tolerate it. At the same time, in Congo, there was the Government of Patrice Lumumba.
The CIA planned to destabilize the Government in Congo. A lot of plots had taken place and we know
it, the politicians here know it. | am going to talk in that perspective. For the first time in South, a BJP
Government has been brought by the people of Karnataka. Do you think that the people sitting here
in Delhi are happy? We have ruled Uttar Pradesh. We are in Himachal Pradesh, Uttaranchal, Gujarat,
Bihar and Madhya Pradesh. The people sitting in Delhi never thought that the BJP will enter
Karnataka. All of a sudden, a lot of change has taken place in South and that has become the

gateway of South. We have not only formed a Government in Karnataka, but also we have given a
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popular Government there. | do not want to mislead this House, Sir. In 50 years, | have seen many
Chief Ministers. As they could not tolerate the Government in Kerala in 1959 under the name of
vimochanasamaram; they started it because they opposed the Education Bill of Prof. Mundasseri.
Mannam Pandnabhan was the leader. Shrimati Indira Gandhi was the President of the Congress
Party here. So, that Government was destabilized. Jg Sill conspiracy %\’, | am feeling Ig BJP TaHE
I8! IR 5 A8 A B B N TSI influence IT9] b Tl 3 AT S| Ultimately, it is politics.

Bellary is a mudda. When the Chief Minister said, "You come over here. Let us have a dialogue. | am

prepared to talk about whatever you want". T illegal mining g%, fheR-fFeR I 89 ST 4
g7

3ITYHT TRW 3 e @I & Sl 31T 3D A1 J3HR IR YR T8 &1 H IHDBT TR IRT G711
MU I <@ BT, SRR ofieR goes like this. 91§ T MY dialogue & folt TR &1 &, 519
MG AT | YT &, MY g8 IR 3G gai B & oy JaR 781 81l =1 ==t g, smads ame
TaeHe & fIFR B AMUA? You ask for the documents from the Chief Minister. Being the Leader of

the Opposition, you have got every right to ask for it. You have got the Cabinet darja. You have left all

these things. You have given a slogan,” STd Td 319 Reddy Brothers &1 &1 fdTeril, SHRT JaHcT
SR X2 3R ST TR SN, Tt § S| -1, JootR] | ShT RIT 87 SThT Al G- Iodl &
TR f¥zae #1 sligegR R RRkEde 4 8

3214 3NYTelt B AT on the floor of the House, 3R d8T IR BT ATS~T BT BICT AT A &efm
T TET § 11 T SHFRRT FRIY, 3T AT A IfTerie 331, 89 I oY TR §1 ST &1 31fg oaeT
H AT 81 AT W AIH & B Ffer T H fhTh |1y ST 1 1 379 AN g R 6] @i I8
27 Who are the people who are encouraging them? 1A R&ETSH BI TR STST, AR T W 984

g SEY Eﬁ 211 the Chair permits,....
THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Not necessary.

SHRI K.B. SHANAPPA: | don't want to highlight the names of people ... (Interruptions)...
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SHRI S.S. AHLUWALIA (Jharkhand) : The Chair knows it.

SHRI K.B. SHANAPPA: | have got it. The Chief Minister has already highlighted the names of

people, who are in the Treasury Benches here, and in the Opposition there. ...(/nterrupz‘/ons)...

sft Tofta g% : SO 9 ..(@uT™)... AN S ATHT R B Bl Y (@EHH).. SO 9
..(FTAHT)... R DR P [T I8 B A TRIDT & ...(FILH)...

o} SE=TRIIOT 91f07 : 39R! U1 S ..(FGHTH)...

oY Trofta g : AIH! I T B, 37T U IRY ... (HAYT)... SEFQTferan it e & forg 96 &
..(HALT).... TF TS Sff T ...(TAM)...

i} SR 9IOT : 3779 U RV ..(FALH)...

it AieTg Srelt @M (377 USeT) : MY R 1S ¥R &, 91 SRIaR Bl B ..(WIEH). .
ft SEARTIOT 91T : 3779 S 1aTSt 7 MBIy .. (asT). .

it AIEwE orelt @M : 89 S 31MaTST 3 a1 B BT ED € ...(FAHH). .

SYAHTEIE (ST. . HIE ) : W A8, AT ST i ...(@@ae™)... T i Fbad &

...(ALT)... ID! THRA DI RN TERA 3 ...(ALH)...
of IToTa 3037 : 371 dTel AH-YAR & N ..(FALH)...

sft TH. 01, STEATfer : TR, 37<S! Hell f$de =e W8 off, aFR i gaet St 99 3 aas i
e B q1 I8 W AN ST TETHR TE 96 € ...(HaH)...

sft TR gifdr : § e SR § . (@au™)... gad St g8t 93 T ...(caum)... dfeamie
3R ..(HAYTH).... TG P 3fER T F & ...(FIHM)... HHRIS BRI & ...(TGLTH)...

sft Trofta 313 : IferImic & 989 9 91 A9 ..(FaE). .. 3TTH] $B TA1 27 ..(FALM)...
IUAHTEAE (1. . HA Q) : IS4 off, 3T .. (@raem)...

ofY Sg=TRTIOT I1fYT : 7 T T ... (). .
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ITAATEAE (ST. &. HE @) : I§ P T8l § ..(FAUM)... TP B dlem aY
..(TA)...

2} TH.UH. ST : TR, W U8l I e V& © ...(FAYUM)... Ga @] bRiarel iy d
T BT 31 HIC TR & TISH A Ul 4 B ASSY o {1 TR 81 U -aR R M oldhx 4 dIfergl
IR AT A G TE & ...(FAH)...

oY &Y. wroTe : 7 o gare

sft TH.09. SIEAIferdN : 3R 31T 1 G A1ed &, folfves Hax o1 ared &, A1 SRay, T8
ST YRT 9RT BT 2, AR B Al Wb [T gl -..(FaeH)...

SIUTEET (S1. P. HE M) : 781, e, 8 TR

it TH.09. SrEarfer : R U 99 $9 7, fhg Wil |fed i, R @8l 4 fam
IS & TS, SAfTY 20 IR ..(AqETH)....
THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Shanappaji, the hon. Leader of the

Opposition should speak. You must leave some time for him. Please have consideration because

there are a lot of things to be said.
sft .. wrorogr : TR, ot ST, i H TR AR TTEH B A IR B (M. .
THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): You have already taken fifteen minutes.

sft .. eroroar : § T oE 7@ o7 % MU WIS AR DY HAT G BN, the eyes of the
enemy, that is, the Kauravas, were on Bheema. HgIHINd ) HATH Bheema was the man who saved
Pandavas, when they were in trouble. He killed all the 100 Kauravas with his Gadha. 319 RiLIEESE]
RN &1 TRAIC 1, i1t e e | 9 o7 oa # A MR FART Sog] Wil 81 SIQem| vt
REERI

You may allow me to read the letter written by the Chief Minister or. ... (Interruptions)...

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): You may place it on the Table; that would

do. Anybody can use it. ...(/nterrupz‘/ons)... You may lay it. Whoever wants to use it can use it.
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it .41, 71070 < IR, H |1 e 9 91 ) (F@ET).

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): You have to keep time in mind.

...(Interruptions)...

oY F.A. o : U e, TR BT AT 2008 H 3MYI SHA TSt 1998 | AR 2004 T MTRT
Tﬂﬁ?ﬁ%ﬂ?ﬂﬁ?ﬁﬁﬁ?ﬁﬁ,mwgl 2004%31?{3?1'@@"631'@, that was a coalition

Government with the JD(S); your Chief Minister was there. Till 2007, the Government was led by the
Congress in coalition with the Janata Dal (S). STc STHT H &RIT-RIT §aTT, H a1 <1 =18l g, i
Il R I OIS © 1% b1 STHm F e e T

SUHUTE (ST. . B ) : TAJNYT ATET FTeiiT, IOTHT ST ilsT FHI HIRTY |

off . ). TIoTT : B BT A o, 2004 B ..(RGEM)... | am going to complete it, Sir.

Kindly allow me to complete it, Sir. Kindly allow me to...
THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): How much time do you want?
sft .. wroror : R, gt e < R (araum)...

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): No, no; this is impossible. Please

understand me.
SHRI K.B. SHANAPPA: Forty-three cases were. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): No, no. Shanappabhai, please understand

me. ...(Interruptions)...

SHRI K.B. SHANAPPA: Permissions given were seven; notifications issued were 33. During

Kumaraswamy's time: 47 cases were referred; 22 were given ...(Interruptions)... 19 were given

permission. Tg=} P STEM ﬁ, 15 f&q1 I TR ?}, ITP SEM F 9 Sg1e] illegal mining T issue

B3l ... (Interruptions)...

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Mr. Yechury referred to all that. He has

referred to the Governor and all that. ...(Interruptions)...
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SHRI K.B. SHANAPPA: Sir, Yeddyurappa has categorically stated. ...(Interruptions)... Just
one minute more, Sir, and | am concluding. From 2008 till today, he has issued only two
permissions. One did not materialize at all and, in another, they have asked for the goldmine. Both of
them have not materialized and we are saying that this is the Government during whose time all the
illegal mining activity has been carried out. | am sorry to say this. So, kindly bear this in your mind
that he has come out openly to request the Prime Minister of the country o W, R Hel A I Aot
T W& E, A 3T AR B THSY, X AN Bl (=01 7 IR\Y 3R U Fged FA 191 illegal
mining ®1 98 BRI BT BIg W IR 319 Fb1fery, T &9 39D TR &

ST P8 PR H YT AT FAG HRaT gl T W

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Please, it is over. Thank you. Shri Anil Lad.

SHRI ANIL H. LAD (Karnataka): Sir, | would like to disclose that | am in the mining business,
as this disclosure is required under the rules of the House. ¥X, &4 T 1956 A oo™l H mining X
T 211956 | AR family mining § E1 31T illegal mining & $UR T AT 91l I8 &, T 2002 ¥ ATe]
BT B1 IR, H SHP] HRYI AE Bl I T8 gl 2002 H 59 globalization B3, real estate economy

a—c_ﬁ, RTaH iron ore 3R W B 91 9t a—c_ﬁl There was a technology from China with the help of

which small sponge iron units were coming up in Hyderabad, Bellary and other such places. Two

hundred to three hundred industries came up around Bellary and Hyderabad. The required

investment was only Rs.20 and Rs. 25 crores. A lot of people put up industries. For this industry, the
material required was hard tumbler material. ST T WY ST & 3TRT YT HISH & w1d BT STHIT

%, I TS | TR 31 o 811 know a lot of Members have spoken about it.
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WAl H TAR I B 8, 9 ITH! U901 Il b IT9 ST] 36T & fdt 871 8 O S=M
SREIRSCARRI ElS ATl Then mining was started by a lot of companies. WX, fagrse wfe
ﬂ'lsﬁ"’[, Ev_vﬁﬂ?ffﬂ'lgﬁ'ﬁél ST 3reHT mining concession T 8 3R I8 S WRfe | fdrerar & ar
AT BRAT B, that is legal, P Sl illegaly sale BRAT B, that is illegal. It started in 2002. Today, the
newspaper, Vijay Karnataka, says that in 2004-10, near about 3 crore tonnes of material has been
illegally mined. ¥IX, # g P argar ‘g{ & my friend-colleague said now that the BJP Government
in Karnataka is in power only for two years now. | would like to correct that. They were in a coalition
Government from 2006-onwards with JD(S) headed by Mr. Kumaraswamy. The Deputy Chief

Minister was Mr. Yeddyurappa. Please understand this. The mining * is a threat to democracy.
THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): The word * will not go on record.

SHRI ANIL H. LAD: This was released in 2006 and it appeared in all the newspapers. CNN-IBN

has done a lot of reporting on illegal mining. ... (Interruptions)...
SHRI K.B. SHANAPPA: Sir. ... (Interruptions)...
SHRI ANIL H. LAD: Sir, he was not in power. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Allow the hon. Member to continue.
...(/nterrupz‘/ons)... Mr. Shanappa, hon. LOP would be responding to your points; he knows how to

respond.

SHRI ANIL H. LAD: Sir, he is taking my precious time. ...(Interruptions)... In 2006, | was an
MLA and from my district only one among the Reddy brothers was the District Minister during that
time also. This illegal mining, Sir, the illegal mining to the extent of 71 lakh tonnes which was done in
2009-10; the Karnataka Chief Minister admitted in the Assembly that the illegal mining had happened.

Hon. Justice Santosh Hegde had been interviewed by CNN-IBN and he frankly said that there was

*Not recorded.
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no law and order in Bellary, "If | want to go and survey, | require police protection.' These are the

words he spoke.

Sir, | would like to say what our contention is. The Lokayukta can survey only where the mining
has been done. Ultimately, they can only submit a report indicating the quantity that is moved out.
TR, Il | PIs UIS T8l 81 3R deet<) | PIs A1 bel o1 & dl B F H 500 fhariiex g
SIThR FHBT XITT HRAT Jsdl Bl Bellary is connected with 6-7 ports. The Government should take
note of the quantity of material that has been exported from which port, whether there was a legal
permit or not; they have registered Singapore, Hong Kong, Malaysian benami companies. 31151 38R
SRR 31T BI 1S9 150 YU SialR 8, Al 7811 9 over-invoice BB 200-220 SelR HR ol
SoRiTe ATSFT &1 ST e 397 o, 98 SER ¥ gaTe ¥ gla} SR M &R i SR & ug i
SRR BT TUX ITATI | would like to say, if the Lokayukta, Justice Santosh Hegde can go into
all these details, it would be nice. | am saying that even the CBI cannot go into this because it is very,
very technical. What | am saying is, let there be an inquiry even on us which includes the permits that
we have, on the quantities we have exported, where we have exported, whether we have done
under-invoicing or over-invoicing. There is MMTC also. Every month, there is a GSM pricing. It can
be ascertained in which month what is the export. Say, in the month of June, the price can be $90;
in the month of March, it goes to $180. So, there is a lot of variation in the prices. My esteemed

friends are saying that the permission should be given only on value addition.

Sir, recently, a global meet was held in Karnataka. | request all the hon. Members to listen to
this. Sir, the person who is Minister in-charge in Bellary colludes his hands with Andhra Pradesh, and
says, | will put one steel plant in 2006 in Cudappa" Sir, today, we are in 2010, and the plant is not
existing there, and a lot of mining leases have been issued on that plant. Again, today, in Karnataka,

there is a global meet. Arcelor Mittal comes and says, "I will invest Rs.30,000 crores in Bellary™ . The
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Minister from that District who has a company in his wife's name said, "We will invest Rs.36,000
crores". Sir, | would like to say in this House that when | am a mine-owner for the last 44 years, and |
don't have that kind of money, how can the Minister say "| can invest Rs.36,000 crores in Bellary,
and Rs.30,000 crores in Cudappa"?. So, wherefrom this Rs.66,000 crores Coming? | would like to
know from my friends whether you have given permission to the company for investment of

Rs.36,000 crores in Karnataka or not. You have to agree to it.

SHRI K.B. SHANAPPA: Let the Customs and Income-tax authorities investigate it.

...(Interruptions)...

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Let him say whatever he wants to say.

...(Interruptions)... Mr. Lad, you please address the Chair.

SHRI ANIL H. LAD: Sir, a high-level committee has been formed in the State to scrutinize all
these plants. Lot of investors have come and put applications in Karnataka. The Karnataka
Government rejects these applications, and says, "We don't have water and land in the State of
Karnataka". In the next three months, they give the permission for these two big plants, Sir. It is
being given by diverting 84,000 acres of agricultural land. This agricultural land is being diverted for
setting up industries. Can we imagine that 84,000 acres of green agricultural land is being diverted?
Bellary's temperature in summer goes up to 45 degree centigrade. In Bellary, we have the JSW's
biggest steel plant from 1993. Every year, they are asking the Government of Karnataka to give them
a lease, but the Government of Karnataka is not giving the lease to JSW. But, without a plant, they
allotted the land and even given the mining leases for this company. Please understand, this is not a
small scandal. This is going to be the biggest scandal in the name of value-addition. We have plants,
but we have not been allotted mines. We have put our application, but we have not been allotted the
land. So many other people have also applied for that. Sir, what | am saying is, this high-level

committee. ... (Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Sir, we have been hearing the

hon. Member. He was kind enough to disclose his interests, when he started, but in the course of
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the speech, he can't start making a grievance that his company has not been allotted the lease. This
is the direct conflict of interests. ... (Interruptions)... | can quite understand the concern of the hon.
Members. This issue has been raised by Mrs. Karat earlier also. On generic issues concerning the
industry to raise it, but then to start making a grievance of your own lease being granted or not being
granted, that is the direct conflict of interests, which should not be allowed. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): It is a matter of expression.

"o

...(Interruptions)... The word "I" brought the personal angularity to it. Let us avoid that.

...(/nz‘errupz‘/‘ons)... Please conclude your speech.

SHRI ANIL H. LAD: Just a minute, Sir. The Andhra Government conducts a CBI Inquiry. The
person who is saying that he is ready for any inquiry, goes to the High Court and gets a stay on the
CBI Inquiry. Today, they are saying that they are as pure as 24 carat gold, and they have not done
any such thing. ...(Time-bell rings)... Sir, the Lokayukta mentioned in its Report that 99 illegal
mining happened in Bellary. Sir, | would like to quote here one thing. The Lokayukta used this GPS-
72 equipment to survey our lands. When the lands were allotted to us, it was surveyed by chain and

the land was given to us.

When a GPS survey was done, even if the Parliament is surveyed by this equipment, there will

be a variation in that. On that we have gone to court and got the stay. ...(Interruptions)...

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Let us avoid personal angularity to it, okay.
...(Interruptions)... Let us not bring personal angularity to the debate. ...(Interruptions)... Please,

your time is also over. ...(Interruptions)...

SHRI ANIL H. LAD: Sir, | would like to say # 3o e W illegal mining & B T‘ITI There

are barren lands, forest barren lands X STTX illegal mining g31T 21 One Dalimia mine which is twelve
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acre mine which is available in Hospet $8X I ggd T Hicl d 3 gl Bl Sir, | want this survey to

happen very fast. Thank you.

THE VICE-CHAIRMAN (DR. K. KESHAVA RAO): Mr. Shantaram Laxman Naik.
...(Interruptions ... You have three minutes. ...(Interruptions)... You can take one minute extra,

total four minutes. ... (Interruptions)...

SHRI SHANTARAM LAXMAN NAIK: Thank you, Sir. | will start by referring to Mr. Sitaram
Yechury's statement asking for nationalization. See, | am also basically a socialist man in person. |
would like the national wealth to be in the hands of the State. But seeing what is happening in the
public sector, the vast corruption which is there, we are not able to manage, admittedly, many of our
public sector undertakings. If we are able to manage the public sector, then the nationalization could
have been the solution. Secondly, you were asking for a ban on export. Today we don't have
capacity and that capacity will take years together for utilizing our iron ores. Sir, a place like Goa
where only low grade iron ore is there, that is not utilized at all in the country because there is no
scope. Therefore, there is no other alternative than to export low grade iron ore. | am mentioning
Goa only. For other iron ores also we do not have that much capacity. Therefore, exporting is the
only ...(/nterrupz‘/ons)... Sir, we are having a mineral policy well laid down where so many things
have been mentioned. | am not referring to that. The only thing is that the mineral policy says that as
per the policy we will be amending the concerned legislation, that is, mineral rules, regulations, etc. |
urge upon the Government that as per this policy which is there the necessary amendment to the
legislation have to be made because as Kapilji is saying policy is not a law, policy has to be
incorporated in the legislation. Therefore, although we have got a mineral policy, we have not
amended the concerned legislation. In this mineral policy there is a very important revolutionary

change which has been made, namely, wherever we are going to hold, if we have mining leases
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now, henceforward the tribal and villagers will be the stakeholders. It is not only that we are going to
compensate them, it is not that only we are going to resettle them but they are going to be the
stakeholder. This is a revolutionary scope which has been given in the policy statement. Therefore,
that has to be implemented. Then, Sir, you have to see how these iron ores of Bellary went. Did it
disappear all of a sudden, whether a theft was committed or whether it was washed away by rain?
Who made it disappear, this requires to be investigated. Sir, this cannot be investigated by an Inquiry
Commission. The offence has already taken place. When offence of theft has already taken place,
there has to be an FIR and not only that those who have committed theft be arrested but the
conspirators, even if they are in the Government, even if the highest person is there, if he is found to
be a conspirator by clearing the files, by helping those persons, then the highest executive person
will be a conspirator and that higher executive person in the State has to be arrested. It cannot be

done by an Inquiry Commission because it takes years together.

If somebody does not want to take action, the Inquiry Commission is there. Therefore, Inquiry
Commission is not a substitute for this. Therefore, | demand that CBI inquiry is the only solution for

Bellary theft.

g eften faRan (S « SuawTege weley, d waa! YA <@ ot 3R # ST 99y el
Sl

JURAHTEAE (S1. &b. HIE @) : ISP T FC B

ot efien faRan - w=, <9 e @1 ... v fere oY oo &1 of foram 21w, & 9t uga
grievance & AR TR I8 Pyl dredl g 5 ST8f ¥ 93 projects BRI &, @TE irrigation & B,
electrification & &l IT mining P 81, 981 IR oIS BIAT & 3R I8f TT39ed SI1GT JEd &, a1 A%1 T8
FE1 & fob GIH BIC B THH decision 81 b dTa<(a Wl STPT proper rehabilitation HHT &1 BT &1

They are always displaced from one place to another in the name of development, whether it is a

power project, electrification work or illegal mining of minerals.
[MR. DEPUTY CHAIRMAN in the Chair]

$9feTY illegal mining i1 BS &, 99 ¢189ed &l 1 TR¥C Al ¥R T8 81 9 IR T8 unhygienic
atmosphere ¥ I8 I &1 4 ITH] Had U AT < I8 & [ ITD! TP BT, TSR B, 99

404



PO T I A H T8 T Il {6 IS A ol S A1 7 35,000 FRIS 3 SATET BT <A1 HUA]
BT, @ FeE Jo &) 91 B o7 W& B 99 R e H illegal mining B I8, IGH 31T AR
Enquiry Commission S8TSY AT W1 4131, & SIid HRIST, S8l IR MMUd! bIs 7=y 7 8 8fiR 3y
e Ta-He 3R AT faeft WY investigation authority BT o= STTE 3R STdh %X bl fooe @1

fereaTr 1 B, O SHBT RT TSISN et ?

weIgy, ¥ g W e oxar arech g f s Ua-Se a1 3 89 I8 wieiR 3R RS §
HEW SITRT illegal mining S 1 18T 100 § ¥ 90 URILT grgged & ¢ 3R ST8f et ©, ast
Environment Minister ®gf I8 T7? S-h BT P8l I8 TY? I8f water pollution P&l TAT? & air
poliution W& TAT? FATFR & ZTeded H Y-Vl SRR 81 38 € 6 a8t S1aexi & 9 & 918 o,
ITH! SIE B & 918 W SHRY BT U1 TS Tl 97 78T 21 SHD! G BT W9 gl e e 8T 2
HEIGY, Indian Constitution § ST Article 21 & - Right to Live, STS9ed & oI § g1 feHis e
et g1 S A1 ATl I SITET FHT W STl H T8 I2 9, illegal mining BT IS8 A 319 ITDT I
unhygenic STITE H throw ®Reh ST STFT Jfehat B @ & HEIGY, TE national threat T STHY &

QI IS IAT 3 HYRHS H TTET ICIel DI Sl iron ore ATETHUETS, JASUTS | Wb STAYGYR T[T 4 S

Iron & Steel Plant &, T I8 1 T&I 8 AhT & ST&T R ATAT H iron ore &1, raw manganese &1, a8t
% AT P economic benefit & ToTT BIS TS T81 IR 817 Ife S &4 | ART 37T TAUIE HRh eX
T 3, export B I, S 91§ 7 7P WA Y&, 7 S5 AR I8, 7 37 S S BT BIg ATe
BN # I8 e &1 gt S uiferdl & d8d IReR &I A1 R &1 |araen anfey o et
S8t IR FgR HIAT # XA WRBR BI < 8, W TITHE P, Hgd TaTHE B, T8 S8 36T F
g, S RS 3 U WSS TET ©, A1 1 Tl 981 Ud ¥eidl Wi 99T S92 F8f minerals WY
g, iron ore 1 2, 99 P& I8 TR WA 4 &, S AR 4 WiC TR ST AHd1 5, I H ATqP AT
GAREES EaGICI ERIR!

TRy, AR RIeR AR TS d ol AT 989 ilegal mining §S §1 SSIAT srigel #
Vedanta & IR H ST, A8 Posco & R ¥ BT, Aifh+ STTHT rehabilitation AT & 121 &1 X&T &1 -1
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a5 T g 1% S forg A faems 91 2, 1o s BiR 7RYST & greded & forg AT faem |
ff 781 21 sfifore 9 9 W & wiem ¥ FasT o7 A fF illegal mining @1, specially ST
Enquiry Commission under section 3 I BT T eHe H3l off 4 Fe= § faar g...

IIH 39 SH1 Tell B e8] AR W Hax B O ST+ paper tampering ®R® @g+ 3R
IS P TER ol o B B BT 7, 9w ft ufere et @iy - SWH 9w political
involvement BT, T8 TS ATHT BT involvement B, TS fHRIFS FSTE BT involvement BT IT
Rt TN AT individual BT involvement BT - RTaa! it 394 fored 9 STTam 2, S|a! Sfed fan
ST AT i IR dfed fRy AT S R AR Taae TE R o FH &R geft ave @
illegal mining Tetct X&3T| e=aTg|

sft STuTafc : 37 9 FUTA TG | A9 <HH e & forg Rawe @t o

it M FuTd A1ed (AER) : R, Je1 Ui e &1 9 STl

#Y Sourafer : SRaQ) TE e o |1 e |, fhR i e 3ik o9 uid fire ' <2 2

it M FUTA ATET : W, H TP TSI UIET Bl represent B I81 § 3R I8 T A<yl AT 2
2} SUHTIRY : 3TTHT 19 a1 21, {6 7 ST allow PR 32 &l

3ft I FUTA FTed : TS TSI HUT B HRIG, F AT I & WRAR™ AR it BT 3R

@ BRAT TSN § ST 3TST T Heedqul Heolde TR T ARH BI| 3ATST YR <30 BT &1 T IR
‘Nﬁ%ﬂ?%l‘?ﬁfﬂi, Iegalaﬁ’\’illegal mining aﬁaﬁa‘g’aﬁaﬁﬂwﬁaﬂw@%lﬁﬂwaﬁw
IE HET § B S legal mining R @Tel @NT €, ST 916 3 &1 illegal mining 81 Y81 81 WIS, 3IHh]
SR 3Mea IR {3 ST 1T legal mining HX & ¥, R 89 WfAe 24 €, R I authority B,
I RBR BT AR <7 fora IR T 72 € - 9719 21 TUYI TAY 3R IR @d FpTad? IT61 S @t
3T V& & - AOIGRI B SR, YT H MR, ISTHR 3R fhR 81 T of S F a18 77 300 TUY
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@It 31 TET 21 379 S9! e} fhae 3 81 T2 82 3MId] S 3Mead g1 o6 0id | B: 9IR $9Y
e & fEag A St ) 81 I8 81 R g9 Ig T B Wb b g WY ASH THR AR S
uifert &, ST T &, I B 3199 YT HAM B AT BR I 27 H 3YHT a1 =6 g o
illegal mining Wa‘lﬁﬁiaﬁ%,ﬁﬁﬂﬁ%lmlegal mining Wmﬁaﬁmﬁﬁillegal mining
B T2 ® 3R I8 ¥4 illegal mining ®RF legal mining % T TR TGS BT ST ¥&T B 39 TR TR
B B AR 2| AR Ui B8l 82 §H I c BI BT & 9T 21 89T S A 3R aiferedt
2, SUF AR BH BT W2 ¢ P e, I TP! dl gc Al I # BIE 35 TR FRIS SUT 3R HIg
36 R PRIS BUAT T &1 &1 I e | I B AR 1 IRE I 2! 1 W81 & iR =g ami
P BT T8 T AIR@RIA BN AN E? * 7 9 AN & I 3 iR arga 27

i} SRR : 379 T H A T frepret S

Y Y HUI ATET : WX, TE fact ¥, T§ TS B

3} U0, IEaIeran : IR, d MEIT-3Mfew 7 of %@ &

it I HUT ATGT : T BT ISTHY I AT & legal mining R dTel BT @RT 272
T HHT €, g7 ORY 3R W17 €1 1 & A8 el BR qebdl [ * UR .(@FETH)...

7} U0, IrEateran : §R-8R el I 7 7 ol ...(FaLH)...

sft I HUTA FTed : MY A YA IR ¢ A1 ASIGY, I8 M Bl I 21 MY TF S Uiferen)
1S & - § ARG 9o 3 AHE (98 S BT gwdTe <A1 A18d g - 31 Cellh I i auction B
I &, I 35N BT auction fH3T, JIMIH! EGRT FHRIS BT BT a7l 31T air FT auction HX 73 Bl
9 T T QY uTferY g o5 ST Y auction HR? 39 IR RIS AT G TE A I
3R IS B S Ui §, S99 S ARE A S BT GO el S I8 AR &H Uy 81 TR
BT ERBR IS T TAT AL 3R 327 &1 TR 3R e gTedt # S+ aTel T Ay <&, e <1 -

*Not recorded.
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HHM & 915 WY ST I DI ISt T4 T2l 8t 21 o] 7t g9 989 B Wt o) 3R uE) 71t =1,
TR <20 37T SYATE B FUT H 31 8T &, HISIH g¢ Sl 38 8, I Bgil IR I8 BI 381 81 X, &H sl
ST X® ¥, B9 fSHFT Wie T g ST 39 I8 de+ fohar &1 /=i 920 St 981 €, udr 91

BB T TY? ...(FGHTH)...

PO FHIIG G : I 3T B

i} I HUTA ATE : B $D] $TBT WAMH S 8171 TR, BAR I8l Y Helad & - HHc 3G
B 1 AT B9 A1 TH1auIe oiie for § - <l A1S9, 21 931 € 31k 9 1 BIIaT 3R Sqdb!
3MMS #H, TET T2, WX, 3R NIl AISH HR Tl IR ToR @M SITY, BH 3R IHHT 20 fhatiies oF
R T R & A1 98 25 falriey 3§ BaArdR seeiiTd A15H HRal I8 &1 A I21 AN & Il eliTel A5
DI AT H TN BTH BRI BT HTH IR 72 &

ft STFHTART : 379 5 e AR 9, o9 5 AT 81 U B
ft I FUT ATEE : TR, G § U T FATK B 7 HA SRy 3 o, Rife wiasy #

T MO Y T T 2, SfTT H S1Tuds ST T S1eRe0: el Ho T 3R H 98 ST, I8 a1
FEd g o R IR §7 e1 SMpia ovran 8, A1 #30 SfY, 99 TR BIRaTs BRI 50 TRER
3R 5 TRBR F ARHRY, TR I T ) 379 el gU 2, RiTa! 71t voH firer 78 2 8iR
297 ! FEIRT ST ST E 2 SR BH el 31 | W P FH IR W €, SHP] W FATAT S|

gd7g, WX

sft k1 g1 WIg (FIRES) : STFHIIR FRIGT, 3aHR & & fo1g § 7TUhT SMAR eh Bl
B w1 € 37 Al S AT e S BT SMUR wh BRa § & S @ & g9 Hedqul
e IR A Iead A B IBIRE B1 51 STFWTRI Sff, TR J8i U Helad § [ - "o 7
frea 3k T 91 &) A" I8 HETad Y WA & ATl § SATET WIS B dhal aikaref Br 8l
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TSR 81, 7eY YS9 B, BIINNIG B, ST 81 AT SIRWS, Y WG9 BT HRIER & S8 Hel-
Bl 8T B 3109 G 3R SIRES &1 954 T3] HY 21 §AR F81 WieT TaT 95 ifem A= &
3R gl a1der Wit Al SIRT A =1eT Y81 &1 3 Ul 37 8 foTall dligxa M vd AT iR dRigR fofer
B Fal B STE1 IAATSE DI W Tg AP A1 4 8, AR STEi 4 femerarsd! (nfacy e
) BT oISl 81 3T Ao YRAT & STeATdl STl b BRI YRAT H 37 W BT BIH 379
SPHERT F ERT TG I ORI | BRI 1 T8T B U5l AG B] FaAlorR B A1 S 2 3R 5
HATHY | BRAASR BT A0 G5 Al ST A BRI DR era Sl & SR §& @H| Bl ShaR| A
AT G PRIP FART AT fBrsIeTdn! o7 TE! B 3Hd] ST Sfid 81 a8y iR Bl )
9 Y FSI 4 B! Ao M AT ITFHMART HEGY, W U9 396 IR Agd & AR W
BIERTH AR AT Ff & AP e @1 wrafar I @d 34 gy H ST wqal I e fown TE
FeHaTl 310G GFT P HRUN ATSH B JHA b AII-A1 BRI YRAT H SHTei! Y GRew A FTTs 8l
I8 2, RreT qafaRer ) ff 7 3R TS BT 1 T8 I8 dTel TR MfEanii o S o arde
G P PRV 941 81 81 & FAID 7 TRI9 AT P PIs G dTell T8l 51 3798 TAT &b HRYT
FE IR Fet gee W B ga E, WY ArT ff 39 g2 B oa Sfieled B) g € dfhd 39 W
IRPBR BT M B e TN $H ARBR Pl IRAT BT BT JHATT &% ATl 8l 381 51 AIE 7D &
frata R ufidy iR v9a o= SR A =Ry, foras <1 &) ual 9t 9 % & fara g 81
BT B UG B9 99 B A2 d TRIEY & SAY WSl & w4 H HHHT 7 &4 Sl SUSK IS g &,
I UR < F G AFIRD] BT AT AR 1§D (Y W18 31%P &b Al o= A 3R o= a9t
G, 3TI%PT & AT IR 31fere Cad oM B STovd Bl

F 31T Y T o HIeH J 1Y @ IR FRiE & foy ufthar # GuR @1 Ue INATd ST are
FEIEELINCNIER MU R NIREANEIER CIEI R GRS CRIEIS VAR I EER R KNI RIS RG)
21 37T : AR 9RTd B fF o1de Tt & forg o1y @ & 18 ¥ W YA WU 9§ sfery Hott o1
I IR B BT e BT GRS DR I9Ts SN | SR UST 8 aTel! f[dsTel] Toia i & Ta
B LT HRIS Y 3R T FHT BT 5 AN S TTe B a9-3G B RFAeRT & A9l 399
T A TN ST DI A9 BT, Thedh @RISR & Y A1 A Tl .. (T BT Ee)... T894
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TEAferdl BT 31dg T | B ATel od] UR 3P I, AT o ISR b AT I Gl H HH
QAT iR SMfearit &3l § UM W@RTS $1 gHRT [UAT YRT 81 S 58/ AR <9 Sl [o7elt 31
SR BT 15 TRILT e Foll Alal F Tl BRA B LT AT @R gAR SiiSIa SoaorT &F
intensityﬁwaﬂﬁaﬁmcommitment aﬁwaﬂﬁﬁﬂﬁwwmwww%ﬁ
FIT fIer & forg SReae 2R 31t A5 BT SR AH T BT SR 8, T G Gt BT
3R gfdpaait &1 41 ST 81 Gepl

MESSAGES FROM LOK SABHA - contd.
(0] The Indian Medical Council (Amendment) Bill, 2010
(i)  The Trade Marks (Amendment) Bill, 2010

SECRETARY-GENERAL: Sir, | have to report to the House the following messages received

from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-
U]

"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct of
Business in Lok Sabha, | am directed to enclose the Indian Medical Council (Amendment) Bill,

2010, as passed by Lok Sabha at its sitting held on the 20th August, 2010.
Sir, | lay a copy of the Bill on the Table.
an

"In accordance with the provisions of rule 101 of the Rules of Procedure and Conduct of
Business in Lok Sabha, | am directed to inform you that the following amendments made by
Rajya Sabha in the Trade Marks (Amendment) Bill, 2009 at its sitting held on the 10th August,
2010, were taken into consideration and agree to by Lok Sabha at its sitting held on the 20th

August, 2010:-
Enacting Formula

1. That at page 1, line 1, for the word "Sixtieth", the word "Sixty-first" be substituted.
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